
A.eeo1lDte _4,,,, U~Oa CeJttfl. 
-tee « FoOdrraIas Allottee ..... 

hrocJ fir W_ ~e 
-18'1. sam sOMNA'ni CRAmm· 

.JEE: Will the l\titlister of ltUBAL 
RECONSTRUCTION be pieased to 
lay a statement showin&: 

(a) whether accounts ,nd/or utili· 
Bat ion certificates hav~ been given by 
the StAtes for foodirains received by 
them UDder the food for work pro-
gramme; and 

(b) if so, for what quantities, 
,State-wise and date-wise? 

Oral Aft8tIIe'ra 

THE ~TER QF STfAT& Iff 
TH~ ~~laTR:Y OF AGBICC1t... 
TURE 4Nn RURAL RBCONSTAUC-
TION <SHal ,BALBSHWIAR Mid): 
(a) Yes, Sk. A number of tlle St._ 
have furnished accounts of food .. 
grains utilised by them ul').(ie.r the 
programme during the current year. 

(b) A statement indicatia, the 
Statewise utilisation of fOGdgrains 
reported so far by the State Gov-
ernments/Unlon Ter-ritory Adm,1ni8.4 
trations, date-wise is also placed on 
the Table of the House. 
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Oral Answer, 

SHRI SOMNATH CHATTERJEE: 
From the statement it does not 
appear when were the quantities 
shown in the statement allotted or 
released to the States and what is the 
percentage 0'1 utilisation. I would 
like to know from the hon. Minister, 
what is the period within which the 
utilisation certificate has to be given 
by the State from the date of a 110-
cation Or release. What is the period 
prescribed and expected? Further, are 
the releases or allotments made before 
receiving utilisation certiflcates for 
the quantities already released. 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC. 
TION AND IRRIGATION (SHR! 
BIRENDRA SINGH RAb): The hon. 
Member did not want to know these 
dates in his question. but I have given 
the dates month-wise. The state-
ment shows for each month the quan-
tities utilised in that month and the 
utilisation certificates furnished and 
the date fOr it. Our practice is that 
the utilisation certificates must be 
furnished to the extent cff 50 per 
cent Of the ~odgrains released be-
fore any further releases are made 
and all the States except ... 

SHRI SOMNATH CHATTERJEE: 
I would like to know the period with-
in which it is expected to be receiv-
ed, whether it is two months or six 
months or bow many months. 

SHRI BIRENDRA SINGH RAO: I 
do not think, we have laid down any 
period. It depends upon the capacity 
of the State Government to utIlise 
the released amount and after the 
state Government has utilised it, they 
furnish the certificate and after we get 
utilisation certificate for fifty percent 
ott the released quantity, we make 
further releases and that practice has 
been followed in all the States. So 
tar as my information goes, all the 
~ate&-have been furnishing certi-
ficates as required except the States 

of Assa~ anji West Bengal as also 
Manipur and N agaland. No releases 
have been made further for Manipur 
and Nagalan.d because of this. In ease 
of West 'Bengal, as I have stated 
earlier, we have made some quanti-
ties available to them in spite of the 
fact that certificates upto 50 per cent. 
were not made available. 

(Interruptions ) 

MR. SPEAKER: Don't get provok-
ed, 

SHRI SOMNATH CHATTERJEE: I 
am not getting provoked. I would 
like to show to you at appropriate 
time how many types of answers 
have been given. 

Now, Sir, if you kindly look at the 
statement, it appears that Bihar sub .. 
mitted iti utilisation certificates on 
7th of October, 1980, for April, May, 
June C:.. nd n'o utilisation certificate has 
been given in July, August and Sep-
tember from their own statement it 
appea~. Now, I would like to know, 
Sir, when were these quantities 
released for which the utilisation 
was given only on 7th of October, 
1980? For April, May, June utilisa-
tion, according to the statement, they 
did not submit any certificate in 
October that is, for six montlu. 

Sir, similarly with regard to Maha-
rashtra you will find no utilisation in 
August: September. Nothing has 
been given. 

So far as Haryana is conoert'1ed, 
until September, 1980, Sir, there has 
been no utilisation certificate given 
for April, May, JUfte. 

Now with regard to the State tt 
West Bengal, Sir, may ~ kno" frot 
the Honourable Minister in respect _ 
which month the oerti.flcate It's ... 
been given? How caa 16u say. 
release is made last tnOllth that ceitl-
ficate had to be given within a. ~ 
or so because he has hhnself adrllit-
ted there is no tiMe-Umit fulled ,. 
giving the utilisation c ertiftc ate. 
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Therefore, I would like to know what 
action he has taken with regard to 
that state? He has himself mention-
ed in the certificate it is not submit-
ted and I would like to know whether 
the Maharashtra Government because • that was a specific answer given in 
this very session, bas given utilisation 
certificate for the full quantities. But 
from this statement it appears in 
August, September, it has not given 
any utilisation certificate. I would 
like to know also Sir, from the , 
HOno11l'a ble Minister in respect of 
Wesf. '~ngal specifically whether it is 
not ... act that for the supply made up 
to March, 1980, utilisation certificate 
was given for 86 per cent of the actual 
release and for 1980 .. 81, 61 per cent 
has been given for the actual release 
up to 11th November 1980? , 

(Interruptions) • 

MR. SPEAKER: This will not go 
-on record. 

SHRI BIRENDRA S!NGH RAO: 
You have all asked for sO much more 
information, Sir, and we have fully 
satisfied yoU in this behalf even in 
the last session but the same question 
is raised up again and again and, Sir, 
you have time enough to allow them 
for their further satisfaction. 

(Interrnptions) • 

MR. SPEAKER: Without my per. 
mission, nothing 'should go on record. 

SHRI BIRENDRA SINGH RAO: 
You want to take political advantage 
Qut of what you talk here in Parlia" 
ment and we have been more than 
fair to the people of West Bengal and 
I again repeat, I am only informing 
the House that the Central Govern .. 
ment considers the people of West 
Bengal also as people aeserving all 
help and sympathy from the Govern-
ment of India, and they are not your 
entire responsibility. We cannot 
leave them to your mercy also. 

(Interruptions ) -------------
·Not recorded. 

2633 LS-2 

SHRL BIRENDRA SINGH RAO:_ 
Your thing apart, Mr. Jyotirmoy 
Bosu, you do not belong to West Ben-
gal; you belong to Delhi more. 

MR. SPEAKER: No individual 
thing. (InterfTuptions) 

SHRI BIRENDRA SINGH RAO: 
As I have already stated, it is not 
necessary for a state 'Government to 
furnish utilization certificate from 
month to month. They can utilize 
the foodgrains and then furnish the 
utilization certificate. But L have 
stated that before further amounts , 
are relEased for food for work pro-
gramme, we see to it that at least 
50 per cent of the amount has been 
certified to be utilized. AU these 
dates are for different periods; 
month-wise, this is not required. In 
the case of West Bengal, I would 
again repeat that they had a carry 
over stock of 95,000 tonnes roughly. 
I am giving the approximate figures 
so that they cannot question and say 
that I am giving wrong information. 
I have to be very careful with them. 
You would kindly see what has been 
happening. (Interruptions) After 
that, another quantity of 20,000 ton-
nes was released during this year. I 
would not be even certain about that 
unless I have the correct dates with 
me, because, as I said, I am now quite 
conscious after seeing yoUr behaviour. 
(Interruptions) You are not co-
op€rating. You do not want infor-
mation. You just want to pin the 
blame on the government. This iCJ 
what you have been trying to do. 
Thi c:; is a misuse of the Question 
Hour, Sir, in a way, if ! may say so. 
(Interruptions) 

AN HON. MEMBER: It is very 
o~jectionable. Sir. We strongly pro-
test against such utterances made by 
the Minister. (Interruptions) 

MR. SPEAKER: Order; please sit 
down. But one thing is sure that this 
question has been time and again 



answered On the Floor of this House. 
(Interruptions) 

AN HON. MEMBER: Sir, this 
question has to be settled. 

MR. SPEAKER: No we have to ... , 

SHRI CHITTA BASU: You form a 
committee. 

SHRI SATYASADHAN CHAKRA .. 
BORT'y: You form a committee of 
MPs to enquire into that. (Interru'O-
ti~) .. 

I 

MR. SPEAKER: I cannot allow ... 
(I 'll~uP!ions) 

i .~., ~ 

SHR! SATYASADHAN CaAKRA-
BbRTY: You form a committee ot all 
parties. 

.) ~ '~."Tuption8) 
~... i • J -'1),_ ;. .. 

.~. SPEAKER; ,Why ic~n't Y9U 
I¥~? ~t i~ .. ~il habi~? ~en 
SOD).e priv~lege J .~otions pave been 
D\oy~ (ip ~i~ regard, l h$.w .lone 
tll,rR\l.8h aU the ,reCQI"u. 80 tar, ~re 
h~ ; !lot beep .py jnfripgement;:and I 
will like that the ij:ouse .... (Znter-
nptioas) I will not ~llow ~ .dis .. 
c~pancy in any re~d, whatsoever. 
Is it not? So, let us go ahead with 
this. Let us be brief and to the 
poi,nt. J -

SHR~ BlREND'RA SINGH RAO: 
I Will be very briel. (Interruptions) 

MR. SPEAKER: Let him gO ahead. 
This is one question whiCh has come 
time and again. (Interruptions) 

AN HON. MEMBER: That is a very 
important question. (IntetrTupt)ions) 

MR. SPEAKER: We can have a 
discussion. (Interruptions) 

SHRI SATYASADHAN CHAKRA-
BORTY: Until you resolve this ques-
tion, it will come again and agajn. 
You can drive Us from the House but 
you cannot stop us. You can form a 
committee. We have to function i:l 
the House. 

MIl SP.EAKU: Please sit down. 
SHR!. SATYASADHAN CHAKRA-

BORTY: We cannot. 

MR. SPEAKER: Please sit down. 

SHRI SATYASADHAN CHAKRA-
BORTY: The people of West Bengal 
are starving. 

MR. SPEAKER: When I am on my 
legs, you will haVe to sit down. What 
I say is that I have never bogged any 
discussion on the floor at the House. 
I welcome any discussion, if you like. 
But the Question Hour cannot be 
utilised» for this. !, can allow any 
discussion. 1 will give you half an 
hour tomorrow not like this. Please-• sit down. (lnterruptiOfl.s) 

SHRI ~YOTIRMO,Y BOSU: You 
have earlier allowed discussion .. 
(InteTTuptions) 

..... ( 

MR. SPEAKER: r. can allow alP' 
discussion, (1n$en-upti9n8) I QaD" 
allow this Qu~stion Hour to be taken 
away for a ride. That is what I 
mean to say, (InterruptiQnl) 

SHRI RA1'ANmNH rtAJDA: The 
Minister cannot pass such remarks. 
(I nterru.pti01l.s) 

MR. SPEAKER: No, no. (Inter-
ruptions) 

SHRI RATANSINH MJDA: ~m
bers are entitled to put qaestions. 
Minister had made certain ranarks. 
( Interruptions) 

MR. SPEAKER: Mr. Rajda, you 
will abide by my decision. You can 
ha ve a discussion. I will not bar you. 
(Interruptions) 

SHRI RATANSINH RAJDA: Min-
ister has imputed motives. (Inter-
ruptions) 

SHRI HARIKESH BAHADUR: Sir, 
there is an important questionpo 
( Interruptions) 
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MR. SPEAKER: I wW allow you, 
it time is there. 

(Interruptions) 

MR. SPEAKER: Mr. Sontosh 
Mohan Dev is there. He is also from 
Assam. ( Interruptions) 

SHRI SONTOSH MOHAN DEV: 
Sir, .,. (Interruptions) 

SHRI BIRENDRA S!NGH RAO: 
Please let me answer. (Interr1/p" 
tions) 

SHRI SONTOSH MOHAN DEV: 
You ha'Ye answered. (Interruptions) 

MR. SPEAKER: Please let him 
answer. (Interruptions) 

SHRt / BIRENDRA SINGH RAQ: 
Sir.. they have time -and agam, 
reP..ea~dq maq.e the allesation ~.t we have discriminated ag~t ... Wr.$t 
~ngat "I Government and seCondly 
that they have fumf,ahed ~erWlcatee 
up to 5{) per cent or more of the food-
grains rel~ased, I oave..lPa~e it ~lear. 
(lftter'rUptiOm) You were1ldnd enough 
to live atnple C)pp6rtunlty. TIlere 
w~ ~ven.. fl,scuasiC?P for half an ~ur 
on this question. Sir, as I said, in 
the beginning ot this year the quan-
ti ••.• ~ , I 1 ~ 

SHRI JYOTIRMOY BOSU: No, No. 
(l~.enruPtiORl) • \ 

~~~ ~IRENDRA SINGH RAO: 
Will you allow me to complete? 
(Inte1"ruptions) You don't want me 
~o complete because it does not suit 
you. (Inter1'Uptions) Sir, a quantity 
of 95,000 tonnes was carried oVer 
from the last year. In the beginning 
of this year 20,000 tonnes were 
released further. That makes a total 
qu.ntity ot 1,15,000 tonnes, and up 
to August this year we h~ve received 
utilisation certificates for only 45JOOO 
and odd tonnes-~ won't be preCise, 
Sir. After that we have released .a 
quantity of 30,000 more. That makes 
for this year, since the beginning of 
April a total quantity of 1,45,000 ton-
Des f~r West Bengal and Sir, the Gov-
ernment of West Bengal very recent-
lyon the 10th of November they have 
sent a telex message stating that 
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53,000 tonnes-53,021 tonnes-'68s 
been utilised. Now these 53,000 tfln-
nes cannot be 50 per cent of :the total 
quantity of 1,450,000 tonnes, It is &~eir 
own statement, and we are not bound 
to accept that because it should be in 
the form of utillsation certificate. But 
even thelr telex message received on 
the 10th of November states that t.,. 
have not utilised up to 50 per cent. 
That is much less than the quantity 
required. Only 53,000 tonnes out of 
a total of 1,45,000 tonnes. That is 
the figure and I ... 

MR. SPEAKER: Mr. Sontosh 
Mohan !lev. 

SHRI SONTOSH MOHAN D~; 
Sir, the basic idea of the foOd I tPr 
work programme is to help the NSal 
people •. ~ 4ss8J1l,l 1n4 1. tqe. 9*" 
North Eastern Region aa a -:lJP1el ~Qe 
rural people are suffering because i1)t 
hartals and bandhs. So, I W9uld like 
to request the hone (~r Sfnee he 
h" .. 8ta~ ~ pia Bta"~ \hat ¥..,. 
laad, ~qWJu" ... ~d I' .t\I~ ~l'''~~Ja 
default about the utilisatioD;' eerB-
ficate, in view of the present situa-
tion in Assam whether he will coa-
siAet not ~ beina ~ *'" ~~_~!~ 
relaxatioq anC\ iSSUE: m9rt ~ 
to the whole of North BastarD Be_ 
so that the rural people can get some 
work in the developmeDt, 'WOl'k. 

I MR. SPEAKER: The Question Rota 
is over. 

WRITTEN ANSWERS TO QUES 
TIONS 

;n~ if--~~tT~tT Si~t=rr 
t qfWTw:;n 
.. ' ... f'\ _ * 1 8 5. _ ~ t"~ '{ It l ~ r : £1.4 t \ ,,1'f' 

~~i fifti1ft;\fu~ \lfT'iCfil'U ~~it q~T 
l!.~ fqq~ur ~\lT qe(1 q~ ~fS~ atT Iq'f 
~it : 

(~) 9tH ~~1~ ij ~eli~~;ftlt 
Si~l~ qftlf\~'iT J;f'~ ~~~ ~~;Q ~${ 
;r ~lt ~l~l\l Cf)':( ~trT ~; 




